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Hon'ble Mr, A.K,Sinha, J.M,

ﬁ{}plicant is not presgpt.

The order passed on 7.9.93 has

also not been cemplied with inasmuch
as nc amendment application has been

filed so far.

Adjourn this cass to 5.10.93,

If on the next date the amendmant

petition as directed for filing of the
application is not made, then without

further reference, the case shall stand
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dismissed.
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